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{ i )  ED FOR PROP ·R SURVEY TO 

IDENTIFY THE SMALL FARMERS WITH A 
VIEW TO A SIST THEM FINANCIALLY. 

SH R l  A RJ UN ETH I tBbadrak): To 
.as i t mall farmers-those with less than 
two he tares of land-the Gov�rnment set 
tip the Smal l Farmers Development 
Agency over a de ade ago. But as a 
tudy pon ored by tbe U .  . Centre for 

Regional Development shows, it has bad 
bardly any impaat. For a start, the 
FDA moves at a snail's pace. 1t rea· 

che no more than a mill ion families each 
year. At thi rate, it will take 50 years 
to e tabli h cont c t  with the 50 mil l ion 
landle s Jabourers. By that t ime, the 
number of smal l  farmer would have shot 
up further increasing the SFDA 's respon-
ibi l ity. 

The major flaw SFDA suifers from is 
th t it invariably fail s  to conduct a survey 
:to identify the people it intends to benefit. 

A such, re latively weJ l-ofi farmers, wbo 
'are more organized, often manage to cor­
ner most of the sub idies i t offers. Even 
as it take step to ensure that these go to 
small farmers, it must do much more to 
help them receive loans from commer:ial 
bank . Thi can be achieved by goading 
the Patwaris to produce the relevant 
documents peedily. Moreover, the SFDA 

i ll enable · smal l farmers to upplement 
their income if it m'arkets the products of 
their milch animal , many of w'ilich arc 
obtained by loans it bas extended. It can 
at least ee to it that unhealthy animals 
are not palm� off on them, a frequent 
occurrence ince few Srate have opera­
tional veterinary departments. Hence, I 
urge upon the Government at the Centre 
to ee that the e lacunae are dealt wit� 
to help the poor for the succes ful imple­
mentation of programmes at (ae grass 
root level . 

12.32 hrs. 

TATEM ENT UNDER RULE 377 AND 
QUE TIO OF PR I VILEGE 

DR.  GOLAM YAZDANI (Raiganj): I 
miracu1ou ]y escaped from 'an attempt on 
my l i fe at about 9 . 1 5  'D.m. on the 8th 
October 1 982.  On that n ight, I was com­
ing from the northern ide of Cbanchal 
P . .  of Maida d istrict in We t Bengal by 
a motor cycle, after some party work. 
Another per on was driving it .  As we 
reached Chanch'al proper and were enter­
ing the bazar, I aw an assembly of many 
people at the 'Sukanto Mor', a notorious 
pot with many shops belonging to · the 

ruli ng party men. The motor cycl e  was 
stopped by a man . 1 got down, and s'aw 
a crowd with Jathi . etc. advancing towards 
me. Some people  warned me that there 
was a great danger in my taying there� 
and that I mu t not go forv/ard. While I 
was running across t he field I could hear 
ome people booting "Tbere goes the 

doctor; catch bold of him''. I ran  and 
approached a house on the southern sido · 
of the field, where two person were 
standing in front of the door. J begged 
them for giving me shelter, and they took 
me in ide through the front door and 
clo ed it .  After a few minutes, one man 


